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[Shri K. P. Singh Dev]

the legislature. Hence to assist the
Government to maintain and man-
age an efficient public service, the
founding fatherg have endowed the
Commission with independence,
statug and dignity.”

Coming to the Chairman and the
eight members, the Chairman, as you
know, is Shri H. XK. L. Kapoor, who
is a retireq Chief Secretary; he is an
administrator. Then we have from
the non-officials, a Member who has
been Chairman of a Public Service
Commission. Then we have an Air
Vice-Marshal. which is equivalent to a
Major-General's rank in the Army,

Who was in-charge of the
Administration in the Air
Force. Then we have an official who

ig from the South; he wag Press Se-
cretary to the President of India. Then
we have another non-official. Would
wou like me to mention the names? 1
think everyone knowg the names, T
am just giving the background. He
is also from the South, from Andhra
Pradesh; he has been a professional
in Osmania University. Then we have
an official who was a Secretary in the
Government of India. Then we have
another non-official who hag heen an
educationist and has been in the legal
profession. He ig from Central India.
Then we have another official who is
a former Chairman of the Railway
Board. He is also from Central In-
dia. Then we have a non-official
who has been a professor in the TIT.
So from this you can gauge the back-
ground of the Members ang see whe-
ther they are distinguished or not.

Madam, I have touched all the
major points made by the hon.
Members and I am extremely grate-
fu}l for their suggestions.

— L

THE APPROPRIATION (No. 5)
BILL, 1985, .
THE VICE-CHAIRMAN (SHRI-

MATI KANAK MUKHERJEE). Now

we ghall take up the Appropriation
(No. 5) Bill, 1985, Shri Poojari.

[ RAJYA SABHA]

e —————

_rightly pointed out that thig iz

(No. 5) B, 1985 324
THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARI): Madam
Vice-Chairman, I beg to move:

That the Appropriation (Ne, 5)
Bill to authorise payment ang ap-
propriation of certain further sums
from and out of the Conslidated
Fund of India for the services eof
the financial year 1985-36, as passed

by the Lok Sabha, be taken into
considetation.
Madam, the Bill arises out of the

supplementary appropriations charged
on the Consolidateq Fund of India
and demandg voted by Lok Sabha en
the 7th August, 1985. These invelve
gross additional expenditure of Rs.
3872.54 crores. ‘The additional re-
quirement: of Rs. 3372.5¢4 crores com-
prises Rs. 2252.75 crores foy transfer
to State Governments, Rs. 1,310.60
crores for releases to public sector
enterprises, Rs. 95.30 crores for
Union Territory Governmentg and
administrations, and Rs. 207.89% crores
for other expenditure. The detaily of
supplementary demands are available
in the document laid on the Tahle of
the House on 30th July, 1985.
The question was proposed.

SHRI MOSTAFA BIN QUASEM
(West Bengal). Honourable Viee-
Chairman, the present piece of legis-
lation, viz. The Appropriation (No.
5) Bill, 1985, corresponds to the first
batch of supplementary demandas for
grantg submitteq before Parliament
by the honourable Finance Minister
some days back. The Minister has
the
first batch of supplementary demands
for grants, and considering the vrac-
tice of the present Government we
have no doubt that several ether
such supplementary demands fer
grants will follow during the present
or current financial year. The figores
given by the honourable Minister for
the supplementary demands for grants
spreading over 26 items, include a
gross additional expenditure of Rs.
3,872,54 crores and taking into aee-
ount the related receipts and reeove-
ries, the net additional expenditure
will be Rs. 2,876.25 crores.
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The first observation I would like to make
is this. We know that there is already a
huge deficit in the Budget for 1985-86.
Now this net additional expenditure added
to the original deficit will definitely 1aise
the Budgetary deficit for the current fin-
ancial year. OQur  expericnce shows that
there is always a wide divergence between
the estimated Budgetary deficit and the ac-
tual deficit at the end of the financial year.
So, the apprehension is there as to what
the result will be. Of this additional expen-
diture, expenditure of some of the items
may be necessary. But what will be the net
effect f this additional expenditure? It
will definitely reinforce the already exist-
ing nasty and cruel price hike let loose by
the General Budget and the Railway Bud-
get in particular for the year 1985, a price
rise which is witnessed with horror and
apguish by every section of the common
people of our country. Qnly very recently
we jn this august House had an elaborate
discussion on the price rise, the abnormal
price rise in our country.

But, at the present moment, I am not
going into a detailed discussion on that. I
would only refer to certain aspects of the
Supplementary Demands for Grants, The
time allotted to me will not premit me to
go into the details of all the it:ms of ex-
penditure, I will try to confine myself to
certain  important items of expenditure.
Now, one important item js this: The Go-
vernment has kept some amount cf money,
a considerable amount of moncy, for con-
verting the ovardrafts given to the States
into medium-term loans. Here again, Ma-
dam, the question of overdraits by the
States has been discussed in this august
House and the other House times without
number, But the question of overdrafts is
so vital an issue, I think, that it deserves
reiteration and it deserves repcated discus-
sion.

Madam, you know that the Govern-
ment has unilatrally decided on a freeze
on the overdrafts by the States from the
29th January, 1985. This is a very import-
ant aspect to which I want to draw the at-
tention of this House. The overdrafts are
taken by the States and these overdrafts
are a symptom of a none too happy state
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of affairs prevailing in our national econo-
my. Now Madam, on such an important
decision, a v:tal decision, conc2rning our
national ecocnomy, which affects seriously
the interests of the States which are parts
of our country, my information gees that
this decision by the Government to frecze
the overdrafts as on the 29th January, 1985
was taken by the Government without hav-
ing any sort of consultations with the Sta-
tes. This is what- I want to highlight and
I would like to request the honourable Mi-
nister to say categorically whether this is
correct or not, The Government did not
even care to have a discussion, prior gdis-
cussion, with the States. Now, Madam, we
have a federal polity in our ccuntry and
we also boast of that. And, Madzm, a fe-
deral polity entails the institution of a heal-
thy federal fiscal relation also. I would
like to ask the honourable Minister: Do
you consider that your decision to freeze
the overdrafts without having any sort of
consultation, any sort of prior consulta-
tion, with the States is in keeping with a
healthy federal fiscal relation ‘n our coun-
try? This is the first point that I would
like to make.

Secondly, Madam, the States have to 1e-
sort to overdrafts, not as a matter of va-
nity, not as a matter of pleasnre. Rather
they are forced to resort to overdrafts and
they are forced to take overdrafts as a
direct result of the economic as well as fis-
cal policies being pursued by the Govern-
ment at the Centre for the last scveral
years. The reasons are so many. Here also,
Madam, I need not go into the details of
the whole thing. I would like to highlight
only two or three things. Madam, there is
no denying the fact, and you wonld not dis-
agree with me when I say, that during the
last several years, in a calculated way, the
Government at the Centre, for its own re-
asons and advantages, has made serious
encroachments on the tax-sharing and tax-
raising prerogatives of the State Govern-
ments given to them by the Constitution
of our country. That is the position now.
So many examples are there. This policy
of the Central Government has resulted,
in a very considerable measure, in shrin-
kage of the area of fiscal operation of the
States.
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Now, I want to substantiate my state
ment with reference to three examp-
les. Now, until this  financial year you
imposed surcharge opn income-tax.
But not a paisa of surcharge on that
income-tax would go to the States.
You are striving hard for the last
several years to bring sales-tax,
which is in the State List, in  the
Union List through the method of
taking away some of the items on
which sales-tax can be imposed by
the Stateg under the category of ad-
ditional duly on excise. Through ad-
ministered prices you are increasing
the prices of severa] commodities year
after year. But not a single paisa
is going to the States or has gone to
the States. I would also like to
point out that it iy for the first time
in the fiscal hisiory of our country
that we witnessed a disgraceful ges-
ture on the part of the Central Go-
vernment, I am sorry to say. Because
of the non-implementation of the
recommendations contained in the
final report of the 8th Finance Com-
mission some of the States—I do not
say all the  States—some of the
States were put to abnormal difficul-
ties, and they have no other alterna-
tive but fo resort 1o added overdrafis.
So mainly because of your policies.
the States are forced t{o take over-

drafts and you have taken a vital
decision to freeze overdrafis. You
didn’t care to consult the States.

Madam, the Central Government—the
honourable  persons at the helm of
the affairs of the Central Government
—would justify their dession that
the States should correspond to cer-
tain fiscal disciplines.

[The Vive-chairman (Shri Chimanbhai
Mehta) in the Chair.]

My submission is that fiscal dis-
cipline is not only @ matter to be ob-
served by the Stateg only, but the
Central Government has also the
responsibility to ensure financial dis-
cipline in managing its own affairs.
Now, because of your policies the
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States are in such a financial plight
in our country these days.

Madam. .. s

AN HON. MEMBER; Not ‘Madam’,
bul ‘Sir’.

SHRI NIRMAL CHATTERJEE
(West Bengal): Thig iy one of the
contributiong of modern science—the
transformation  of  sex. ([ verruptions)

SHR] MOSTAFA BIN QUASEM: I
am sorry. This is one side of the pic~
ture. What is the othep side? There
is a genuine possibility of sources of
additional revenue being created for
the States. One thing I would refer
to. This year only the Government
abolished estate duty altogether from
the tax structure of our country. We
all know that the proceeds of estate
duty entirely go to the States. I
would most  humbly ask the hon. Mi-
nister: how have you compensated
the States for this loss as a record of the
abolition of estate duty? Would you
please let ug know? Secondly, there
is another possible—I would rather
say that a definite—source of additional
revenue for the State, and I am talking
of consignment tax.

Sir. you know that in keeping with the
recommendations of the National Law
Commission in 1982, an amendrent of our
Constitution was made, that is, the 46th
amendment of the Constitution,

The main purpose of that amendment
was to ensure taxation on consignment of
goods in the case of inter-State trade and
commerce and {o bring that within the am-
bit of tax structure of our country. That
was simply an enabling provision. For the
tax to be implemented, the Constitution
requires legislation by the Central Gouvern-
ment or by the Parliament. The initiative
of the Central Government is necessary to
implement that too. The proceeds of that
consignment tax to be levied will entircly
go to the States. You will be astonished to
know that in November 1983 and subseql}-
ently in May 1984, the hon. Finance Mi-
nister convened a meeting of the Chief Mi-
nisters of the States of our  country and
they unanimously recommended the impo-
sition or introduction of consigngjent tax.
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The Government was committed to come
forward with a piece of legislation 1n or-
der to give effect to this consighment tax.
Most humbly, T would like to ask the Mi-
nister as to what is their stand on it. You
committed that the Government is serious
about the matter so far as providing ad-
ditional resources to the States is concer-
ned and you have not vet come forward
with this piece of legislation beforc the
Parliament, So, my query from the hon.
Minister is when they are going to come
forward with this piece of legislations be-
fore the Parliament. This way you are de-
nying the States. On the one hand, you
have encroached upon the tax-raising and
tax-sharing scopes of the State Govern-
ments and, on the other hand, the Central
‘Government, T am sorry to say, willingly
or unwillingly, perhaps willingly. is stand-
ing in the way of creating additional rc-
sources of revenue for the State Govern-
ments of our country. This is the pesition.

Sir, there is an allotment in the Supple-
mentary Demands for Grants of 45 crores
of rupees for import of coins from abroad.
There is no denying the fact--and I will
not certainly be saying a new thing before
this august House—that the common peo-
ple of our country are facing inconveni-
ence because of shortage of coins prevail-
ing for the last two years or more. [ would
Jike to point out one thing. This phenome-
non has not definitely been created abru-
ptly all of a sudden. There has been a
process which has resolted in the acute
shortage of small coins putting pzople in
so many difficulties, sometimes even rup-
turing relations between friends. This is
not an all-of-a-sudden feature. Now, you
are going to import coins from abroad. I
am coming to that just now, It shows lack
of vision and proper  planning on your
part. This is your faulty placning which
has resulted in this distressing phenome-
non. Now, you are going to import coins
from abroad. Now the question that ari-
ses is this, Has the capacity of the existing
mints of our country been fully exhausted
or used? Can you give a categorical assur-
ance that the mints which produce ceins
have been fully utilised or the capacity
utilisation of the mints of our country has
been optimum ? Has there been fullest
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utilisation? I have every doubt and you
will kindly share my apprehension that the
Government is going to import coins from
abroad by paying more than the cost which
the Govermment would have incurred if
the arrangements to produce coins could
be made i our country.

THE VICE-CHAIRMAN (SHRI CHI-
MANBHAI MEHTA): Please conclude.

SHRI MOSTAFA BIN QUASEM:
There is a provision for advancing loans
to the Municipal Corporation of Delhj for
power generation and  other things. AS
such, I do not object to this. But T would
like to ask the hon, Minister as to when
the other metropolitan cities would rzccive
their attention. There are somec important
metropolitan cities "of our country where
there are so many difficulties. Those cities
from part of India; they are not merely a
part of the States to which the cities be-
long, When those cities will catch the at-
tention of the Central Government? Try
to be less discretionary. Try to have a
broad view towards extending your hand
of co-operation to different parts of the
country, to different States of our country.
Sir, because of the policies pursued by the
Government—fiscal, economic and other-
wise—which have rendered the economic
position of the country to such a situation,
causing serious difficulties to the people,
I cannot but object to this Appropriation
(No. 5} Bill, as introduced by the hon.

Minister. ~
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SHR] RAOOF VALIULLAH: Mr. Vice-

Chairman, Sir, T rise to suppoit the Ap

propriation (No. 5) Bill, 1985 as passed by

the other House and brought to this House
by the hon. Minister of Slate fur Finance.

I would only like to make a few obser-
vations on the current schemes and on the
fiscal measures that the Government has
introduced recently and suggest some chan-
ges for the betterment of those cancerned.

Sir, the introduction of the Sucial Se-
curity Scheme in the last Budget to cover
the risk of death by accident 1n respect of
ap earning member of poor families cem-
prising landless labourers, smali aond mat-
ginal farmers, craftmen angd other. not co-
vered by any insurance scheme, for pay-
ment of Rs. 3.000 to the dcpendanis of
the deceased, fulfils a long-felt necd for
assisting the families which do nct even
have the money for their funerz) rights.
1 would only suggest that in this maiter
instead of covering only the death by ac-
cident, all decaths should be covered to
give a wider coverage because, as T vnder-
<tand, deaths by accidents are only 0.1 per
cent or one per thousand, whereas the
normal deaths are 1 per cent, that is. ten
per thousand, Thus, the proposed scheme
in the Budget would cover oaly a small
number of people. But, if all deaths are
included, it would give ten times more co-
verage. If necessary, for this purpose a so-
cial security fund can be created hy the
Government,

Sir, the second point that T weuld like
to raise is about the Crop-Insurance Sch-
eme. Sir, it will definitely boost up the mo-
rale of the farmers, and it will have a po-
sitive effect on increasing the agricultural
production. The insurance cover of 150
per cent of the crop loan at low insurance
premium is another long-awaited step in
the right direction.

I congratulate the Governmcnt for that.
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As is well-known mostly the crop-loans
are given by the District Central Coopera-
tive Banks which from 75 io 80 per cent,
of their total lending and their overdues
are more than 50 per cent. There ure two
advantages of this scheme. On one side,
the crop insurance will help the farmers
in time of failure of the crops due to no
rains or natural calumities and he would
not fall in the class of defaulters for no
fault of his. On the other the insurance
claims will seitle the outstanding crop loans
of banks mostly cooperative banks and
hence would improve the financial position
of these banks. I would, however, say that
the scheme should be prepared in a fool-
proof way so that its implementation be-
comes smooth and  eflective. There are
many loopholes in the scheme al present
and the Government’s attention nas been
drawn on these loopholes. ’

The third item that I would like to raise
is that in its declaration in the budget the
Government has said that it is committed
to further  strengthening and improving
special  programmes  like the Integrated
Rural Development Programme covering
rural areas and self-employment program-
mes for educated unemployed covering the
entire country except the metropolitan cities
for generation of adequate employmeat op-
portunities, But I would like to point out,
that while these programmes have created
tremendous eflect on eradication of poverty
and employment generation, there is no
programme developed by the Government
for the urban poor. 1 would request the
Govefnment for preparing a similar scheme
for the urban poor also where the popula-
tion exceeds 10 lakh jn a city. Similarly,
the schemes for educated unemployed may
also be extended to these urban areas and
appropriate  budgetary  provision is also
made.

The fourth item is that coupled with
various relaxations for industrial sector,
the proposal to set up a Board for fina-
ncial and industrial reconstruction to pro-
vide a speedy mechanism for amalgama-
tion, merger and devise such other solu-
tions for large and medium sccfor sick
wnits which would go a long way for sus-
taining and increasing industrial production

b T
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as also to save the workers of such units
from retrenchment and unempioyment. At
the same time, theie is a strong move by
imposing measures that the onus for repor-
ting sickness of industries will be laid on
the management who will be required to
seek a fresh mandate from their sharehol-
ders after 50 per cent of net worth of the
company is eroded and for removing the
existing management if the company loscs
its entire nmet worth, Sir, I congratulate the
Government for introducing the necessary
legislation to legitimate dues of worke:rs to
rank above the secured creditors ke ba-
nhs and above; and even the ducs of the
Government, I am sure will definitely take
care of the interest of the workers.

m

Sir, it is heartening to note thut banks
have achieved the target of 4i) per cent
priority sector loans to their (otal advances
before March, 1985—the stipulated time
limit. But I share the anxiety of the Ho-
nourable Finance Minister about the slaw
pace of recovery of past joans. One of the
major reasons of poor recovery is ihat the
rural branches of banks are not provided
adequate staff as well as conveyznce. Most
of the rural branches afe “One-man offic-
cer” branches without any coaveyance fa-
cilities, It is suggested that the Goveinment
of India should instruct all public sector
banks to post at least two officets at all
rural branches which are basically imple-
menting all ruraledevelopment prograismes.

Sir, one of the most important means of
raising taxes is through direct and indirect
taxation, I want to suggest a few mmpor-
tant things about the collection of income-
tax,

I had mentioned this in my last speech
and T was very eager and  anxious that
some of these suggestions had been incor-
porated by the Finance Minister, The first
jmportant point is the pre-assessment of
payment of taxes. Sir, Rule 30 of the In-
come Tax Rules 1962 provides for different
time limits for payment of taxes, deducted
at source under the various sections. I sug-
gest that a uniform time limit of sixty days
from the end of the month in which the
payment is made requiring deduction of
tax at source may be provided. In cases
where tax is required to be deducted on
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the basis of credit of the

in which the credit is made. Sir, the zecond

important point that I have made last time
and that T am repeating now also is the
return for tax deducted at |

consolidated
source. Sir, many people in this coyntry,
including the Chartered Accountants have
submitied to the Finance Minister that it
is advisable to introduce a system of filing

one consolidated return for deduction of !

tax at source under various provisicns of
the Act once a year i.e. on 30th Tune so
that the officers can determinc whether the
assessee has complied with the require-
ments of tax deduction. This will also sim-
plify and facilitate administration of these
provisions. Sir, the third important thing
is the difficulty of obtaining credit for ta-
xes paid in advance of availability of chal-
lans in the Income Tax Department, This
is my own experience and I suggest that
a system of separate bank pass books re-
garding payment of taxes may be intro-
duced, This may l.Je a column number one
indicating the date of payment, the am-
ount paid and the assessment yeatr in res-
pect of such payment is made, Sir, the
Reserve Bank of India or the State Bank
of India may be requested to open their
branches in the important income tax buil-
dings throughout the cofntry. This is ne-
cessary in view of the fact that several na-
tionalised banks. even now, refuse to ac-
cept payments from the assessecs who do
not have accounts with them. These are
the suggestions as far as income tax pay-
ment is concerned and I hope the Minister
will take cognizance of that. Thank you.

Y @wamm qfa faw (fagre)
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geqr § w1 I W
FE 93 @dr ¥ qFEre W@ e
M@ G| & Tg faweran § €
§ ar wfeargee & oar Q9w WK
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S9E gl W Fer wfaw IS &
TR N A fpam aigar § T
vyt ¥ g9 AN F npFEy H AR
AfeR afg g8 ¥ W fpam §@
FOUT AF GHT F@ AR S IGH
fraar Aeat #, IUF FW AAT {0
qQ gudr witqw waeqr @y St gaT
TE gt A AdT ag g
Qw Fr fqwg M, HAiwx W H
g TIT SHRE, FgAQT F AT
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qigat W g9 awt #  wiew
e H gaR ar

-1
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gaaar § ITEr FAIA K GREAT
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. RAYF AT A& faar § A 6 AA
12 FAT WC Fr 97 = A,
AFIIL 83~84 § AMA 37.68 AW
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8 WA 27 FAT 75 AM@ T I |
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T oA, AN E s RWH
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o gw faRwi @ S wm W E
wq ad faadr = AmE o 398
afaF ¥ 99 WO @ &1 fuwsr ae
gm Al 5 A1 9, WAD[ AAT g
£ 10 9r@ &9 138 R foau Feer
g 2 ? N =i g qwE 9w
i 50 wEE wEA g
" aar é %8 wFwaw Fgd & e
fqar & axa€ AR FATT F WA
¥ 6 WO uyT SR A @l
7T AE gIr AT 8 wWT fFA 93
IQNFIT F FET | AT T IEFAT
ot fo wrq fagmi A Hidr qwm &
3 9 WO A FEEH T AT A<
d IW 9T AHET 400 WL 9%
qraF I/ S9Ar AfgA 9v | AfEA
T 5.85 9T IV 7 @ & | AT
Ay WA W oA A A
A A GE 6 W T @GR

SIEEE) oy % &7 @ m
qq ST FiE (& U ow|
Jg AYF AT OF 99 g |

FE I JAT FT M | WA
qravr H  fawr qely St oy wEgw fE
ugo o HEo  FT 1100 FAT
Tq wafgst ssgme & fag, s9-
qyr & fae 33 § 1 sawraam™ #v
o gty A § 7 gewiEr &Y
T FIfEST W ar A HEN 152
wqQ frdze A @4 3EY 9T W
IIATFRT FT T | HT FET 152 <
g3 X 192 9T IIATREI
F ¢, ar ag wafadr § ¥ m9 Fay
g 5 1100 #3 TT WY IT9-
waamt & fau fcw | grIv wwar
awo &lo Mo aTH W7 2T &, 48
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FE w8 1qM Eraﬂa AT 1 96
qAE TG AT F I TRAT §
IART FE qqr J@ | F I NS
# g, [ AT AT 9T g | AW
3% gEArfant F gafaerss w8
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drafieat ®1 ar w9 93 § O =4
gag A A E fF 7 99 W& AN
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TR AT W | OF MR TF
A FEer F¥ A gAY AT SERT
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FEAEY FY7 @ AEH AT TTAE FI
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fore, WIRGAT, T WIS HIGIA
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arg fear AR AIE T @9 fFar 2k
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3 zufan A wmar g faoAm
T GHG A AT ﬂfsrsr #%, T
T o9E wEAg

SHRI R, RAMAKRISHNAN (Tamil
Nadu): Madam, I want to know by what
time the House is sitting because during
the last Business Advisory Committee me-
eting it was decided clearly, over-ruling
the decision of the earlier meeting, where
the Leader of the House was there and
the Opposition Member Shri Ashwani Ku-
mar, who is here, was also there, that the
House will sit only upto six and in excep-
tional cases only it will sit beyond six.
Now I understand that the House will not
sit beyond 6.30. I want to know whether
this is correct.

SHRI ASHWANI KUMAR (Bihar); 1
just support what he has said.

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) SAROJINI MAHISHI]: I request
the Members not to take the tume of the
House, We shall adjourn the House at 6.30
p.m, Yes, Mr. Kalpnath Rai. Will you
complete in ten minutes? (Interrup-
tions). Just start. O

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM (SHRI
NAWAL KISHORE SHARMA): Bervity
is the soul of wit.

! FRIMT YW AT
IqaTeyer wataat, S fafraww fagns
migg fag  wATS q Jw fear
g, & Smel §9d7 FTT g | Ay
ﬁr Tar g——

“From and out of the Consolidated

1 Fund of India there may be paid and

applied sums not exceeding those spe-

‘ cified in column 3 of the Schedule

amounting in the aggregate to the sum

“of three thousand eight hundred and

seventy-two crores, fifty-three lakhs

' and fifty-five thousand rupees towards

’ defraying the several charges which

will come in course of payment during
the financial year 1985-86. .

siﬁ# T aT & 34«@"«: & foaq
Tae goared & fag, 30 3qemie

¢

F fag 7T &6 3IFaqdz F fao
qIY ardt wr FArawm foar @ g o
a7 3@ a1d ¥ gy gd fr sy
F faxrtg ¥ fau, oqua ¥ fyarg
& fqq ®IwEE & fwra F AR
Tty &al ¥ faww & fag gz
Tryr @9 fPm Srom 0§ gare ¥
7g faaga FL1 =g § fa qeane
qIAT THFEFET KT Grfewdr & S
&M F FAMA | ATH FuT FAOT § R
ST qZTaTT % W E F q9g AW
qnTT & S FeI(EA AL @ 3
qarg wIT a8 @ § sﬁgqqt
AR AIAT QR MR g
AHEAT HT TF F | AT ;g A
& HfeF ) 39 dd9, 7 fgrgeaa
e § uw gifewa favar & e
¥ T g——

“Serious sugar crisis building up:
while the price of sugar in the open
market has now crossed Rs.9 a kilo-
gram despite assurance to the contrary
by the Government, another dime
nsion to the sugar crisis might be ad-
ded when the new sugar season begins
from October this year. If adequale
steps are not taken from now on to
prevent the diversion of sugarcane to
gur and khandsari manufacture in the
first few months of the new season,
the scarcity will aggravate.

N
In fact, so serious is the problem
likely to be faced by the sugar in-
dustry in the next season, precipitated
by the reported offer of very high
prices for sugarcane to growers by the
Khandsarj owners, that the factories
in the corporate sector might not even
be able to start crushing operatiops” n
the winter months. This 1s‘because
khandsari would attract the bulk of
the cane in the earlier months of the
season (October to September) lea-

ving precious little for the mills.”

“If this happens, and the Union
Government does not take preventive
measures from now on, the country
would find itself in a  greater mess
than ever before and sugar prices
might reach the level it had done
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once during the Janmastami festival
in Septmber 1980 in Jaipur and other
places in India, when the prices had
gone up as high as Rs, 18 a kilogram.

The country had achieved record

. production of sugar in 1981-82 more
than 84 lakh tonnes—surpassing the
production figure for Brazil, the wo-
rid’s largest producer, The following
year, 1982-83 too was good, produc-
tion being more than 81 lakh tonnes.
The country had enough sugar and to
spare and the Government accepted
the industry’s proposal to set up a bu-

, ffer stock of 10 lakh tonnes.

However, the industry started war-
ning the Government from the begin-
ning of the year 1983, that sugarcane
production during the year would fall
and sugar production would be no
more than 60 lakh tonnes. The actual
production was 59.17 lakh tonnes in
sugar year 1983-84. Again the war-
ning went that the year 1984-85 would
be equally bad. Again the Government
ignored it and went on declaring in
and out of Parliament that the coun-
try would comfortably meet the sit-
uation with the help of the huge car-
ry-over and buffer stock.

In the meantime the consumption
spree of sugar, fuelled by the Go-
vernment policy of keeping monthly
quotas of releases from factories at a
high level, remained unchccked.
From. just 49.75 lakhs tonnes in 1980-
81, consumption jumped to 75.38
lakh tonnes in  1983-84, and
during  the current  sugar year
(ending on September 30), total con-
sumption is expected to go up still
further to well over 80 lakh tonnes.

Thus, if one burns the candle at
both ends, darkness is inevitable and
that is what we find these days so for
as the prospects of sugar availability is
concerned,

And the ostensible reason for relea-
sing such huge quantities of sugar in
. the market was to keep the prices in
. the open market down within the re-

ach of the commonman. The result:

price upwards of Rs. 9 a  kjlogram
. from the “commonman”, total bapk-

!

ruptcy in sugar stocks and resort to
imports once again by a country which
had exported Rs. 800 crores worth of
sugar in 1975-76.

The position prevailing now would
not have deteriorated so fast had the
Government done some advance pre-
parations for distribution of imported
sugar, once jt decided to go in for
imports. Since the Union Government
exercises total control over the distri-
bution of sugar, it was well aware
that the situation would become ra-
ther difficult in the summer months.
Yet jt made no eflorts to ensure lif-
ting and transportation of imported
sugar to the States well in advance.”

SHRI V. GOPALSAMY (Tamil-
Nadu): Is it over? <

ft weTd ww: 49 WEI
ITATERLT AEISAT, TE =11 AT HHE
oy g f@ & A wgw g9
el &1 dar fpozE amma § g
ff 1981-82 ¥ 84 @1@ =7 <MY
BT I gHT AN AT ST Koo
& qg 80 W@ Zq ¥ | AT IeqTAA
3§ G FFw 70 @ Wiz AT
g9 & | T 10 ATg HifeF I
wag e fwar oSt froga
TEy W & 1 I9IEF 70 AT@ A
ZHT & 39 3§ & 10 Mg 7 AN
T wET g | DAY F ogEEew
YT 43 H@Fz FT AgU A Fran
g1 AgE, § o19% WA § wg
Tigar § fo femal & a5 =0 T
22 @ wfqs fEz= 1980 ¥ aw
famr mar ar | K gear wgAr g fw
1980 & 1985 & &rg § ¥ QAT
¥ dar wxF avar @ faya & Fg
St o@dl § AF AT g IAH qTH
7§t 43, fawell ¥ aw A w3,
TqT F W AL I, @al § aH
TXA AT AAGZTT FT FAZA AL 4,
TR F ATAS Ay 7, S AA
g 3w A gt g ? A ardy ArSh
F g1 T &1 1980 T IZF FAT 7MY
F1 GTMT 41 7 39 gNT 38 AT HIfgA
ZA AT 7 IS gEt | vy SR
wiely 1980 ¥ W@ gar ¥ wid ar
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gar FMA T ITEER dY A 22

ool fegsq T F W gAAT |
o 22 ®IX AR AW A QM
g At 22 wa¥ faded A FT W
w1 afcorre ag gat f® 1980, 1981
1982, 1983 HIA-AIT fgegdla &
framAt ¥ 83 g zq AT A IATI
fear o gfqar w1 W@ e faan,
gfe@l =1 %< qF I T¥ AMHA H
9T W AT 1980 ¥ W1 a1 &g,
. q= ausr ¥ ag ux Tar A fEgEl
TFY dar FY & fAvr 23 wA oW
faded =@ ol g7 A fEar @
% i gfeerma Far g1 ? ag @Al f=
T fg.q;a'ra L 32 W@ %’afzt?r‘?r i)
JETTIT .

gaaens [wo  (saat) afe!
afgel] : =13 g 95 ¥ £

:

SMFFNA Y ¢ 32 ATG T
TR AT IS ZAT 3T, T F1ZA 9
FT 39 §IA vs 32T 1 A B, AT
arg 89T TR Y ufen & oad #
g qErAd g e AT ALE S
frmrat 3 faererey :ra‘r #, a7 60 T
wifgm o AT A geed gar 1 |
Y FIAT AZA E . . . . (emARE)

AT [To (AwaAY) AOREY
afgst] © ot A7 Iz ¥ auren
FHE. ..

. ot ®eAAT wrw ; A AR Y
apar g, FR FTAFATE !

TTAwETd [Wo (swa)aifas!
afgel] o+l % #wigy 8-10 Mz
faa g, .a'\r:er“ra' e & gared w7 JAfg !

‘u% Ay wzer - 2 Az @1
f s fame 9797

U wEANT T IIHATET
wERan, & qmR fadea e @ £ e
GECIEE ) ﬁﬂar:ﬁ F gaq4 tr St AT o

F T A FRL A 32 A7 Tyt

FATAT 281G T AT TAT] i A

FT IEATIA 8 4 ATH €T A 9T R 6017

HWifew = g w1 § | 98 3ufac

?ma FI %rmﬁfza snier wa“r a’r w3
l - .

¥ 3T F 9919 HH), U AT
qt F1 qw F fraEt N g A
wegarg g1 SEW % 9 g 1985
q S THr3SA URE  REyWd 90
IFH MG TN CHTFeTIT BT
uig NERE Farar | fsara
#t fgegrarm F wwmare m@iw wA
¥ fx zrra a7 fegeara 4 Uhaeys
30T g‘r T#) &, 3a8 hFweyva
yrza FAIwA AE g fgw e
witFeaIT F) 9g mfew gy arfan,
s Srsfan g JfEw 91z 39t a7
A TNFIT FHYT M @AW 3 F W7
SR UMNFTAIA T TR 924
FNTA F YT Twad H T wgAl
qAT AT,

SHRI GHULAM RASOOL MA1T10
(Jammu and Kashmir): Let him continu:
tomorrow, e —

THE VICE-CHAIRMAN [DR. (SHII-
MATI) SAROJINI MAHISHII: He is st
coqcluding.

'SHRI V. GOPALSAMY: He is talins
a long time,

o} WS A FIT qg W T
g7 2 fagml #1 wqadfes grzny
A wiogd wix frEEl F o@at 8 T
gry gre St w0 osifeEw @ o
Hifegt & gz afar g )

A a9y fA3gt FI@T Fg4AT 7,
U CE U UL sz 1A
T S ¥ f&ogw & T oua-
sraEyl ... ( EWEuTN)

AT TR qEAT, AW At
qR wd-Tedr g ® AT 0T
HAQEN F) TRAH~-TUT F mert
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N afwwar  EfermiEww
9T faqz & A« @ ——(aum
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& A zifar wrerigR,  gew-
frades & fac @9, aig 7 a@
WA W osmiEga fEw Wi wie
#1997 F@A @ fawr F aifww
1| § FgA WENE fergearT &
fag ®at oft & f@ 7w =y @@
;|EIT, AT AT COFTHT FL
Zrg fyarfedy agf € w1 o wed
titsea & fagrg & fao  #edi-
qive @aoft ) Fars, A AR Ay ATy
-t Fr FICT g fF ®W W,
€9 #, A S A WAEF  Tw)Y
g, 3ax Ty fooy figag Jow g
A a2 § dA ¥ T A fEw A
strﬂqma’@qé WIIAF TIQ &, AT,
ig, 9y, @R, ofesw mraE—
(aedt)——arer, T LI AT A
Zig A faggeary # frgifea Tt
£ T Ffgn "X A AET 0
aret fF eqa & g9 @daw, @F o
g7 47 |

mElty  SIGNIEYE AT,
STqA T SIETO AWGH JIAA aar
qrEdr g

gaaweae (o (aﬂwa“r) a’ﬁfmﬁ
nfgfe]: =iga & war g, avaqe aix

! WeqAA TR : H SIUIH
ol SR FAr AT B 0ATH H
7 4Tqe fwr+ &f @ § W F
R wArE i SHRIAHT BT aEgi
Py & wWIarH F1 AT HAT
100 wE fFge® o @drd 2 av
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I R ET 300 T fEmRy
fgma ¥ 999 g: frare & T
dqr g Al Wi #1400 ®TH
fraea & fge & afr o Q@
qAAA G A9 FT 300 w97 fFgew
F fgars & 91 | i« SEU
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4% A @ 2, qg @&@dr 2, T
FEIFAL §, AW FFESQE AW
e AII-GIY ITAENET wEIEAT,
1947 ¥ T HX 4% F; g@l 12
T d AR 37 39 F qIT IHH
q&4l qEFT 4 1T XY TER 139
[ T qgHl 4 Hewl mmEHFT 4
0T 1 W &

3T awreda w0
qQfwt afge]
gyt ?

(sfrwreft)

#d {6 15 faae

ot weqA¥ Tm . Afe ofme
g & dnifed & § faarg a¢
g A fear ww @ fegEare /)
70 FY FAT F1 A 39 fAamr
qIfge W & Arviex w7 gaTed AN
& fog @t 39 U F mafer #5
Y frmar « wfersr g srdwr o
zafae udlmg  geaed ¥ fawrg
fsg =nfs & g=r =fge 39 wfq &
T A B W ¥ FawT
frdge &7 wear § fo wrad
d93dfar FAr ¥ AL FT oHAA
g & fedaqdz Fv waf) 2
F& fergrara § o7 T 9T w=q
#Fifa #1 famr # waw I =feg )
TR W { vag Fifg «@ griv Ay
aw FH WA dQREr FT BT AGY
@ §FA | A qE dgeEd adt @
ar gw =EEAT #T argd mara“r ]

g& A A T aﬁ o T
:

ITTRTEUET e (a1, g &I fama

& fag § U T AGMA Iy A4l
1 gsa widy &1 W F ARl
EEN T I S R TR o

¢
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qFFTE 1 1976 WAT qF AqTHY
Afgar 7g @R 9T wEl W/ A
wE femr ar HC s o fedr
q= F I 33 YW@ BRET gHT
gy afw: WSt fggemA A uy
17 qu@z sy adl &+ srawefoy
IoFgasasy wERAT, 98F & AW
¥ wgt ¢ Aw arat & Sgd
fagmr =Y I F Arsaw 7 AT o
WR A WeT g 3FA UK A
AR o wwgd gwir 1 T afae U
) 3ged FiHg W8T FiF AT
IS FT gy T qT WA FO |
780 oaadta v ®oug gratdr
@t AT ofmdr 3feT A F el

qradr  dwadfa oYstAr &% 0 welae
¥ F@ ar i IqF  d&7 FieFT

st NeFifadt w1 AT Sreswd
T & %RE TT  TAIT  BEl,
IEHIT 3H &7 BT AE  TRAFEAC
YEFUH &7 AT BIES WIF WIRET,
A GREr ¥g WX 9T fa@aw
qrgdt 9uaerT IrAA R drag-sead
33 9%@e FHIF T 4T YT @ S
GIRIT AT AT AT |

|
JaaqEn ¥lo  (simar) st
Rfgdt) : wg AT AR F

st e TR fgrgemn #Y gy
F WAy # Ar@-fads sy & fan
fegars & gmgs av fawg fsar
S A 4g At A4y 3T &
STaITEYE TR, diquT ¥ eTafaey
fiiraee & foram Bam § -

“The State shall endeavour to or-
ganise agriculture and animal husban-
dry on modern and scientific lines and
shall, in particular, take steps for pre-
serving and improving the breeds, and
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prohibiting the slaughter, of cows and
calves and other milch and draught
cattie”.

“The State shall endeaxour to pro-
tect and improve the environment and
to safeguard the forests and wid life
of the country”.

T faegearw & Arfs (RwEw A g
sraXfaed freiacy ms & FIETaWR
gAY WOA §iagm F qISTT T FAF
ard § A digum Ft AT W,
TAET TAT AT F1, TAXT e
@A 1 ) WETNAT  ITAATHAR
TR, FarAr faa w4r AgRy
7 fadza xn Fgar g fF @ g
'i-rﬁ?f fafsam fakng o arar g, soa
¥ TRAT FIAT g, AIFT 78 AHT 1Y
gragr iwadta st A feF angia-
T $IdET frdarie are TEEaY,
oAIAE FETH & (AATH [T BTy
¥ ggeaqEz 9¢ &7 9491 @I, 4%
Ffaw A 7 @F g7 awr  Argdf
duaty s, I {3 srefafady 6
s faman Jeee 8, 39 3Rm
F QU FTH AA F 0% Al
T & ET R gfAar F vmEI ux
wifry o7 o% 1 7 o=t & aig
& moEy waag FE

THE VICE-CHAIRMAN [DR, ‘SHRI-
MATI) SAROJINI MAHISHI): The Mi-
nister is going to reply tomorrow.

The House stands adjourned till 11 a.m.
tomorrow,

The House then adjourned at
forty minutes past six of the
clock till eleven of the clock, on
Tuesday, the 13th August, 1985.



